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notice to state govt

he NHRC on Thurs-

‘ daysaidithasissueda

~ notice to the Kerala
govt and the state's police
chief over reports that a
nursing student died after
three months in coma fol-
lowing an alleged suicide

NURSING
STUDENT’S SUICIDE

attempt in her hostel room
over chargesof harassment
by a warden in Kasaragod
district.

The National Human
Rights Commission
(NHRC) in a statement ob-
served that the content of
the news report, if true,
raisesa “serious issue of vi-
olation of humanrights” of
the vietim.

The student was initial-

ly admitted to a private hos-
pital in Mangaluru before
being shifted to Kozhikode
Medical College where she
remained in a critical con-
dition till her death, the
statement said.

The right panel said it
has, therefore, issued no-
tices to the chief secretary
and the director general of
police of Kerala, seeking a
report within four weeks.

The fellow students
havereportedly accused the
hostel management of “ha-
rassment of the student at
workplace”, according to
the media report carried on
March 23. They have al-
leged that the deceased was
“subjected to mental ha-
rassment by the hostel war-
den even when she was not
well”, it said. pmi
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https://jantaserishta.com/local/andhra-pradesh/andhra-four-telugu-people-win-awards-
in-human-rights-short-film-competition-3916707#
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Human Rights Inquiry into Nursing Student's Tragic Death in Kerala

https://www.devdiscourse.com/article/law-order/3324329-human-rights-inquiry-into-
nursing-students-tragic-death-in-kerala

The NHRC has addressed allegations of human rights violations following a nursing
student's tragic death in Kerala. The student allegedly attempted suicide due to
harassment by a hostel warden, leading to a fatal coma. Notices have been issued to
Kerala authorities seeking reports on the incident.

The National Human Rights Commission (NHRC) has issued a notice to the Kerala
government and police authorities over the death of a nursing student who was
allegedly driven to attempt suicide due to harassment. The incident, reported from
Kasaragod district, has raised grave human rights concerns.

The student was initially hospitalized in Mangaluru but was later transferred to
Kozhikode Medical College, where she succumbed after spending three months in a
coma. The NHRC's intervention seeks to unravel the circumstances that led to this
tragic outcome.

The commission has demanded a comprehensive report from the state's chief secretary
and the police chief within four weeks. Fellow students have accused the hostel
management of subjecting the deceased to continuous mental harassment, even during
her iliness.
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Nearly 25% of India cops back mob violence, 18% think Muslims naturally
prone to crime: Report

https://www.newslaundry.com/2025/03/27/nearly-25-of-india-cops-back-mob-violence-
18-think-muslims-naturally-prone-to-crime-report

22% of police officials feel killing ‘dangerous criminals’ is better than a trial, according to
a report by Lokniti-CSDS and Common Cause.

One in four police personnel in India support the idea of mobs acting as judge, jury and
executioner in matters they consider grave. And 22 percent of police personnel believe
that killing ‘dangerous criminals’ is better than giving them a legal trial.

These are among the findings of a report on the status of policing in India, which was
published by Lokniti-CSDS and Common Cause and launched at the India International
Centre on Tuesday. The report is based on a survey of 8,276 senior and junior police
personnel across 82 locations in 17 states and Union territories, and also includes in-
depth interviews with doctors, lawyers, and judges whose jobs involve interacting with
the police and people in custody.

The findings paint a grim picture of policing in India, with widespread justification of
torture and poor adherence to arrest protocols. The report was unveiled by a panel of
experts, including former Odisha High Court Chief Justice S Muralidhar, lawyer and
activist Vrinda Grover, public health expert Dr Amar Jaisani, and retired IPS officer
Prakash Singh.

Widespread justification of torture

Among the report’s most alarming revelations is that 30 percent of police personnel
surveyed believe the use of third-degree methods is justified in serious cases, while 9
percent approve of the use even for petty crimes. IPS officers and those handling
interrogations were the most likely to condone torture.

Police personnel were also found to justify violence beyond the accused, with 11
percent believing it is acceptable to hit or slap an accused’s family members, and 30
percent saying it is sometimes justified. Additionally, 25 percent supported slapping
“‘uncooperative” witnesses, and 9 percent endorsed using third-degree methods against
them.

Police personnel overwhelmingly believe that in order to properly fulfil their
responsibilities, police should be allowed to use force without any fear of punishment —
26 percent strongly agree and 45 percent somewhat agree.
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One out of two police personnel from Jharkhand and Gujarat have a high propensity to
justify torture, while those from Kerala are the least likely to justify it.

Twenty-four percent of police personnel claim arrest procedures are rarely or never
followed. IPS officers are the least likely to say that these procedures are always
complied with, while upper subordinates are the most likely to say so. Compliance
varies significantly across states, with Kerala ranked highest at 94 percent and
Jharkhand reporting the lowest adherence at 8 percent.

Torture is among the first things to be entirely and explicitly banned in Article 5 of the
Universal Declaration of Human Rights as early as 1948, according to the report. The
spirit of protection of fundamental rights in the UDHR is embodied in our Constitution.
Like the prohibition of slavery, the prohibition of torture is a jus cogens norm, a
fundamental right that cannot be breached by laws or any circumstances, including
national emergencies. While most countries have ratified the UN Convention Against
Torture, adopted by the UN General Assembly in 1984, by making domestic laws, India
has yet to do so, despite past parliamentary deliberations.

Victims mainly from marginalised communities

Interviewees said that the victims of torture are mainly people from poor and
marginalised communities. A lawyer described it as “all the faceless and voiceless” are
targeted. The report said Muslims, Dalits, Adivasis, people who cannot read and write,
and slum dwellers were common targets of torture.

Eighteen percent police personnel feel that Muslims are “naturally prone” to committing
crimes to a great extent.

Meanwhile, ten interviewees said they find it is “very rare” to see magistrates interacting
with arrested persons. A lawyer described magistrates as “silent spectators” who “do not
record anything or ask the arrested persons where and when they were arrested.

Doctors pointed out that medical examinations of arrested persons are often done by
doctors without expertise in forensic medicine, who are less able to recognise signs of
torture. Examinations are conducted by whichever doctor is available, even if they are
an “eye specialist or anaesthesiologist”. Another pointed out that there are no forensic
doctors in district and taluk hospitals.

Discrepancies in data and need for training

According to the report, there are discrepancies in the reporting of custodial deaths
cases across various data sources. For instance, in the year 2020, the National Crime
Records Bureau reports 76 cases, the National Human Rights Commission reports 90
cases, while the National Campaign Against Torture, a civil society initiative, documents
111 cases of custodial deaths in the same year.

The report claimed that a majority of the deaths in police custody occur within 24 hours
of arrest. In 2022, as high as 55 percent of the deaths in police custody reported by
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NCRB were of persons not on remand, that is those in police custody in the first 24
hours of arrest. In Gujarat, 96 percent of the deaths in police custody that took place
between 2018-22 were within 24 hours of arrest.

In 2022, judicial inquiries, which are mandatory in all cases of custodial deaths, were
ordered in only 35 percent of the cases. Between 2018 and 2022, cases were
registered against police personnel in just 10 percent of the reported deaths in police
custody. Of the cases registered, chargesheets were filed in just 12 percent cases.
There were zero convictions for deaths in police custody during this period.

According to the survey, 79 percent of police personnel believe that training on human
rights is very important. Among the respondents with a high propensity to justify torture,
70 percent feel that training on prevention of torture is very important.

Justice Muralidhar slams NHRC silence, ‘political influence’

After the report’s release, a panel of experts spoke about the findings as well as the
need for reforms and accountability for the police force in a session moderated by
Suhas Palshikar, chief editor of Studies in Indian Politics. There was some criticism for
the report too.

Retired IPS officer Prakash Singh called the findings “painful reading” but defended the
use of force in dealing with hardened criminals. He argued that “fear of the police must
exist” and criticised the report for focusing excessively on police failures rather than
improvements.

Lawyer Vrinda Grover highlighted the lack of legal accountability, pointing out that
despite Supreme Court rulings, India has yet to criminalise torture. She noted that the
report fails to address sexual violence as a form of police torture, which
disproportionately affects women and marginalised groups.

Public health expert Amar Jesani raised concerns about the role of medical
professionals in enabling torture, pointing out that autopsy reports are often manipulated
to cover up custodial deaths, particularly in cases involving marginalised groups. He
also suggested that the survey may have underestimated the true extent of torture due
to underreporting.

The key speaker of the discussion, Justice S Muralidhar, delivered a sharp critique of
human rights enforcement in India, particularly the NHRC'’s failures, the erosion of
accountability, and the distortion of language in governance. He began by reading out a
letter he was writing to his “friend” and current NHRC chairperson, Justice V
Ramasubramanian, questioning the independence of NHRC’s leadership. While the
NHRC chairperson is appointed by a committee consisting of the Prime Minister, the
Leader of the Opposition, and the Chief Justice of India, he argued that the process
remains politically influenced, often favouring candidates aligned with the establishment.
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Justice Muralidhar said words like “encounter” have now been sanitised, shifting from a
neutral term to a euphemism for extrajudicial killings. He said that governments
manipulate language to control narratives, making phrases that once signified human
rights concerns now sound suspicious or subversive. He listed 12 methods of police
torture documented in the report, including beatings, electric shocks, sexual violence,
and psychological abuse, and questioned why NHRC has largely remained silent
despite Supreme Court directives against torture.

Justice Muralidhar also called for NHRC'’s intervention in protecting marginalised
communities, especially sanitation workers, and challenged the commission to address
bulldozer demolitions targeting alleged offenders and release statistics to counter claims
that it ignores complaints from BJP-governed states.

This report comes amid a ban in India on critically acclaimed film Santosh to hide the
reality of police violence and discrimination within the force. But we have a new Sena
project to uncover it all. Click here to contribute.
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Nepali student suicide: NHRC recommends UGC to initiate action against
KIT

https://www.sakshipost.com/news/nepali-student-suicide-nhrc-recommends-uqgc-initiate-
action-against-kiit-391627

Bhubaneswar, March 27 (IANS) Trouble mounts for the KIIT University in connection
with the suicide of a Nepali female student in its campus on February 16 as the National
Human Rights Commission (NHRC) on Thursday recommended the Chairman of
University Grants Commission (UGC) to initiate requisite action against the private
educational institution and its sister concern Kalinga Institute of Social Sciences (KISS).

The action has been recommended for violating the NHRC guidelines related to sexual
harassment and gender sensitisation on the campuses.

The commission on Thursday also asked the chairman of National Assessment and
Accreditation Council (NAAC) to examine the issue of violations of UGC guidelines and
human rights like anti-ragging, Internal Complaint Committee for sexual harassment at
workplace by the KIT university and submit an Action Taken Report to the commission.
Besides, the commission has also directed the Chief Secretary of Odisha to submit ATR
on the issue of negligence on the part of the authorities of the private university leading
to the suicide of the Nepali student and violations of various constitutional rights of the
victim.

The Commissioner of Police, Bhubaneswar-Cuttack Police Commissionerate, has also
been asked to submit updated investigation report in the case of girl’s suicide registered
at the Infocity police station.

The Apex rights body has issued the recommendations on the basis of the report of
NHRC's Spot Inquiry Team which found the authorities of KIIT University violating
various constitutional rights of the deceased girl on issues related to sexual harassment
and access to higher education, etc.

As per the directions of the commission, the team visited the campus of KIIT University
and KISS in Bhubaneswar between March 6 and 8 for an on-spot inquiry into the
suicide of Nepali female student and the allegations of various irregularities at the
university.

The inquiry team in its report revealed that the deceased Nepali girl student made a
complaint on March 12, 2024, to KlIT’s International Relations Office (IRO) in which she
had written about undergoing severe mental stress and also had threatened her
estranged boyfriend, Advik Shrivastava of committing suicide if he does not delete her
objectionable photos.
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The team also ascertained that the IRO of university just get undertakings from the
victim and the alleged accused and neither referred the issue to the Internal Complaints
Committee (ICC) of the institution nor reported the matter at the local police station.

"It is evident that the conduct of the IRO and University officers/disciplinary committee
and college authorities sufficient to show that there is gross negligence and omission on
their part IRO and University authorities which may treated amount to act of abetment to
commit suicide on the part of the university officials, which finally resulted in her
suicide,” observed the commission.

The Commission also observed that the university officials have admitted the fact that
almost 1,000-1,100 students had left their hostel on February 17, whereas almost 180
girl students left the hostel in such a haste which may lead to some other untoward
incident, but college authorities did not bothered safety of girl students and they were
thrown out from campus.

"Regrettably, the University was unrepentant and even had the audacity to reply that
there had been no merit in the allegations. This manifests sheer insensitivity, if not
downright arrogance,” noted the NHRC.

Besides, the apex rights body also directed the Khordha Collector to submit ATR over
the non-compliance of recommendation made by the Khordha Child Welfare Committee
on July 6, 2017 regarding irregularities in the (KISS). The CWC had recommended the
district collector to form a joint inquiry committee to investigate the irregularities
including overcrowding, unclean facilities, and lack of basic amenities at KISS.
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NHRC Celebrates Human Rights Through Film Awards

https://observervoice.com/nhrc-celebrates-human-rights-through-film-awards-105860/

The National Human Rights Commission (NHRC) of India held a significant event in
New Delhi today, honoring the winners of its annual short film competition focused on
human rights. Justice V. Ramasubramanian, NHRC Chairperson, emphasized the
Commission’s mission to raise awareness and protect human rights, noting the
competition’s growth over the past decade. This year, the NHRC received over 300
entries, showcasing a wide array of human rights issues from flmmakers across the
country.

Growth of the Competition

Justice Ramasubramanian highlighted the remarkable evolution of the NHRC’s short
film competition, which began in 2015 with only 40 entries. In its tenth year, the
competition attracted more than 300 submissions from diverse regions, including
Kashmir and Kanyakumari. This surge in participation reflects a growing awareness of
human rights issues among the public. Filmmakers submitted works in various Indian
languages, addressing critical topics that resonate with audiences nationwide.

The Chairperson expressed his appreciation for the flmmakers, stating that their
contributions are vital in promoting human rights awareness. He encouraged
participants to continue creating impactful films that inspire change and foster
understanding of human rights challenges in society.

Acknowledging the Award Winners

During the ceremony, Justice Ramasubramanian congratulated the seven award
winners, whose films tackled a range of pressing human rights issues. These included
environmental concerns like river water pollution, child marriage, education rights, and
domestic violence. He praised the filmmakers as “brand ambassadors of human rights,”
expressing hope that they would continue to produce meaningful content in the future.

Justice (Dr) Bidyut Ranjan Sarangi, another NHRC member, emphasized the power of
film as a medium for advocacy. He specifically mentioned the documentary “Doodh
Ganga,” which highlights the pollution affecting the Doodh Ganga River and its
implications for the local community. This film, along with others, serves as a call to
action for addressing environmental and social issues.

Details of the Awards

NHRC Secretary General Shri Bharat Lal provided an overview of the competition’s
history, noting the increasing quality and quantity of entries each year. For the 2024
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edition, 303 films were submitted, with 243 making it through the initial scrutiny process.
A rigorous jury, including NHRC members and senior officials, determined the seven
winners.

The first prize of 2 lakh was awarded to Er. Abdul Rashid Bhat for his film “Doodh
Ganga- Valley’s Dying Lifeline,” which addresses the urgent need to restore the river’s
health. The second prize of ¥1.5 lakh went to Kadarappa Raju for “Fight for Rights,”
which tackles child marriage and education. The third prize of ¥1 lakh was awarded to
R. Ravichandran for “GOD,” a silent film emphasizing the importance of potable water.

Additionally, four films received ‘Certificates of Special Mention,” each accompanied by
a cash prize of ¥50,000. These films included “Aksharabhyasam,” “Vilayilla Pattathari,”
“Life of Seetha,” and “Be a Human,” showcasing the diverse range of topics addressed
by filmmakers.

Impact of Filmmaking on Human Rights Advocacy

During the event, NHRC members praised the filmmakers for their dedication to
storytelling and advocacy. Smt Vijaya Bharathi Sayani remarked on the filmmakers’
commitment to challenging stereotypes and empowering communities through their
work. She emphasized that their films contribute to a broader movement for human
dignity and justice. The NHRC plans to upload all awarded films on its website, making
them available for screening by government departments, educational institutions, and
civil society organizations. This initiative aims to further promote human rights
awareness and encourage dialogue on critical social issues. The award winners also
shared insights into their creative processes, highlighting the importance of storytelling
in raising awareness about human rights. Their films serve as powerful reminders of the
ongoing struggle for justice and equality in society.
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NHRC Honours 2024 Short Film Winners

https://www.constructionworld.in/policy-updates-and-economic-news/nhrc-honours-
2024-short-film-winners-/70921

CW TeamA 2 Min Read [l 11 27 Mar 2025 The National Human Rights Commission
(NHRC) hosted a special ceremony in New Delhi to honor the winners of its 2024 Short
Film Competition on Human Rights. The annual event, which began in 2015 with just 40
entries, has grown significantly, receiving over 300 submissions this year from across
the country.

Addressing the gathering, NHRC Chairperson Justice V. Ramasubramanian
emphasized the growing importance of human rights awareness through visual
storytelling. He commended the seven award-winning filmmakers for their efforts in
highlighting pressing human rights concerns, from environmental pollution and
education to women’s rights and social justice.

Top Award Winners The first prize of Rs 2 lakh was awarded to Doodh Ganga — Valley’s
Dying Lifeline, directed by Abdul Rashid Bhat from Jammu & Kashmir. The documentary
highlights the severe pollution of Kashmir’s Doodh Ganga River due to industrial and
domestic waste and urges action to restore its pristine condition.

The second prize of Rs 1.5 lakh went to Fight for Rights by Kadarappa Raju from
Andhra Pradesh. The film focuses on the prevalence of child marriage and underscores
the importance of education in breaking this cycle.

The third prize of Rs 1 lakh was awarded to GOD by R. Ravichandran from Tamil Nadu.
This silent film powerfully conveys the importance of potable water through the story of
an elderly protagonist.

Special Mentions Four films received Certificates of Special Mention along with a cash
prize of Rs 50,000 each:

Aksharabhyasam by Haneesh Undramatla (Telangana)

Vilayilla Pattathari (An Inexpensive Graduate) by R. Selvam (Tamil Nadu)
Life of Seetha by Madaka Venkata Satyanarayana (Andhra Pradesh)

Be a Human by Lotla Naveen (Andhra Pradesh)

Justice Ramasubramanian acknowledged the increasing participation and impact of the
competition, noting that the number of entries has grown significantly over the years. He
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described the filmmakers as "brand ambassadors of human rights" and encouraged
them to continue using cinema as a tool for advocacy.

NHRC Secretary General Bharat Lal highlighted the rigorous three-tier selection
process that determined the winners and announced that all award-winning films will be
available for public viewing on the NHRC website. These films will also be made
accessible for human rights awareness programs conducted by government bodies,
academic institutions, and civil society organizations.

The event concluded with the awardees sharing their experiences and the inspiration
behind their films, reinforcing the power of cinema in shaping public discourse on
human rights.
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NHRC honours winners of short film competition

https://www.tribuneindia.com/news/delhi/nhrc-honours-winners-of-short-film-
competition/

The National Human Rights Commission (NHRC) on Wednesday honoured the seven
winners of its 2024 short film competition on human rights, presenting them with
awards. Er Abdul Rashid Bhat’s film Doodh Ganga- Valley’s Dying Lifeline was awarded
the first prize...

The National Human Rights Commission (NHRC) on Wednesday honoured the seven
winners of its 2024 short film competition on human rights, presenting them with
awards.

Er Abdul Rashid Bhat's film Doodh Ganga- Valley’s Dying Lifeline was awarded the first
prize of Rs 2 lakh along with a trophy and a certificate. The documentary film from
Jammu and Kashmir raises concerns about the free flow of various wastes into the
pristine water of the Doodh Ganga River. The film also highlighted the need to stop
polluting the river and restore it for the overall wellbeing of the people in the Valley. The
film is in English, Hindi and Urdu with subtitles in English.

The second prize of Rs 1.5 lakh, along with a trophy and a certificate, was given to Fight
for Rights by Kadarappa Raju from Andhra Pradesh. The film raises the issue of child
marriage and education. It is in Telugu language with subtitles in English.

The third prize of Rs1 lakh was given to GOD by R Ravichandran, who hails from Tamil
Nadu. The silent film underlines the value of potable water.

Four films were also awarded ‘Certificate of Special Mention’ with a cash award of Rs
50,000 each. These included: Aksharabhyasam by Shri Haneesh Undramatla from
Telangana; Vilayilla Pattathari (An inexpensive graduate) by Shri R. Selvam from Tamil
Nadu; Life of Seetha by Shri Madaka Venkata Satyanarayana from Andhra Pradesh and
Be a Human by Shri Lotla Naveen from Andhra Pradesh.

NHRC chairperson Justice Ramasubramanian said that during the first edition of the
competition in 2015, the commission only received about 40 entries. However, in its
tenth edition, more than 300 entries were received from different parts of the country in
2024.

“This shows how this event has significantly gained traction as people acroos the
county are choosing to make films in various Indian languages, making people aware of
various human rights issues,” the chairperson stated.
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NHRC issues notice to Kerala govt, police over nursing student's death

https://madhyamamonline.com/kerala/nhrc-issues-notice-kerala-govt-police-nursing-
students-death-1393862

The National Human Rights Commission (NHRC) has issued notices to Kerala's Chief
Secretary and Police Chief, seeking a report within a month on the death of a nursing
student in Kasaragod.

New Delhi: The National Human Rights Commission (NHRC) has issued a notice to the
Kerala government and the state's police chief over the tragic death of a nursing
student, who passed away after being in a coma for three months following an alleged
suicide attempt. The incident, which occurred in Kasaragod district, has raised serious
concerns about the violation of the victim's human rights. According to media reports,
the third-year nursing student attempted suicide in her hostel room amid allegations of
harassment by the hostel warden.

The NHRC, taking suo motu cognizance of the matter, highlighted the gravity of the
situation and the potential violation of human rights, as reported on March 22. Initially
admitted to a private hospital in Mangaluru, the student was later transferred to
Kozhikode Medical College, where she remained in critical condition until her death. In
response, the NHRC has directed Kerala's Chief Secretary and the Director General of
Police to submit a detailed report within four weeks.

Start My Free Trial

Reports from fellow students have accused the hostel management of subjecting the
deceased to mental harassment, particularly when she was unwell. The allegations
point to the warden's actions contributing to the distress faced by the student at her
workplace.
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NHRC issues notice to state govt

https://timesofindia.indiatimes.com/city/thiruvananthapuram/nhrc-issues-notice-to-state-
govt/articleshow/119615443.cms

The NHRC on Thursday said it has issued a notice to the Kerala govt and the state's
police chief over reports that a nursing student died after three months in coma
following an alleged suicide attempt in her hostel room over charges of harassment by a
warden in Kasaragod district.

The National Human Rights Commission (NHRC) in a statement observed that the
content of the news report, if true, raises a "serious issue of violation of human rights" of
the victim.

The student was initially admitted to a private hospital in Mangaluru before being shifted
to Kozhikode Medical College where she remained in a critical condition till her death,
the statement said.

The right panel said it has, therefore, issued notices to the chief secretary and the
director general of police of Kerala, seeking a report within four weeks.

The fellow students have reportedly accused the hostel management of "harassment of
the student at workplace", according to the media report carried on March 23.

They have alleged that the deceased was "subjected to mental harassment by the
hostel warden even when she was not well", it said. PTI
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NHRC Takes Suo Motu Cognisance Of Kerala Nursing Student's Suicide
Amid Harassment Allegations

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognisance-of-kerala-
nursing-students-suicide-amid-harassment-allegations

The victim was initially admitted to a private hospital in Mangaluru before being shifted
to Kozhikode Medical College, where she remained in a critical condition till her death.

The National Human Rights Commission (NHRC), India has taken suo motu cognisance
of a media report that on 22nd March, 2025, a third year Nursing student died after
three months in coma, following a suicide attempt in the hostel room amidst allegations
of harassment by the warden on in Kasaragod district of Kerala.

The victim was initially admitted to a private hospital in Mangaluru before being shifted
to Kozhikode Medical College, where she remained in a critical condition till her death.

About The Observation Made

The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the human rights of the victim student. Therefore, it has
issued notices to the Chief Secretary and the Director General of Police, Kerala calling
for a report in the matter, within four weeks.

According to the media report, carried on 23rd March, 2025, the fellow students have
reportedly accused the hostel management of harassment of the student at the
workplace. They have alleged that the deceased was subjected to mental harassment
by the hostel warden even when she was not well.
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NHRC 7 &3d & SIS o1l H SEarg & die gRI Sdied & 3Rl &
S AT b YT & dI¢ U AR ST B B Aid BT Wd: I forar

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-death-of-a-nursing-
student-after-attempting-suicide-amid-allegations-of-harassment-by-hostel-warden-in-
kasargod-district-of-kerala/

TS AHATBR SN (NHRC) A T Hifsan Ruic &1 w@a: ¥ forn § forad 22 A1,
2025 Bl HIA & HRERINS forad H are gRT Iadisd & Rl & &g SHEN & IR A
3TEHGAT b YT P 91 AR a¥ Bt ARFT B Bt d19 HEH S H 781 & 91 FG 8l TS|
RS P ugd HTIT & T Hoi SRUAra § il BT T AT, 9P 91 39 DI D18
Afgdhd Bias T RN HR e a1, S8l /31 &1 g dob I9d! glad TR -t W5

3{TRT 3 rn g T afe gramaR Raé ot el 3@ 8, O a8 tifsd o & a-aiiier) &
TG T TR TET 81 ST, 3RNT A et & G2 Afad 3R e TgTHeRIS $i Alfed
SR R IR g & HIdR 39 amd &1 Ruie Al §1 23 AR, 2025 &1 yamia wdifean
RO & SR, TEUIST! 7 BT AR IR SHEN Tee TR SRR TR SHT DI IR
TR BT HRIY TR ¢ | I SHRIY T ¢ b JddT DI SHGN a6 gRI AFRIS &4
Y 3R BIF b SIae Udlied foar ST ol
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NHRC = oY fthed UfcrIfiTar o fasianaii ot Jen=d foar

https://jantaserishta.com/delhi-ncr/nhrc-felicitates-winners-of-short-film-competition-
3915482

Delhi faeeft : Agta AR ST (TTE=3RE) 7 JUaR &I HFATEBRI TR 3(UHT 2024
Y e Ui & Ira fastarsit & T foear iR 3% REPR UaH U sfsgd
RfTE He &I e gY - oS STST AR ars- & Sl 3R YHIU UF & A1 2 TG ¥ud
&1 9T TIBHR a1 71| T SR HRER B I8 SIagHe! Uhed gol T -1et & W= ofa o
fafisr SrafRrst & gad yatg & IR B fiar STardht 81 e 3 7 &1 ugfid 7 A 3R
°ICT & QNN ! T YATs & (O 34 §8Td B B! Saddmdl R Hf S e1ar | I8 hed
37l &t 3R I H § 3R 3P SURNNS 35 | § | MY U= & HaRW IS B WISe
HR (ST B 1.5 TG SUY P GURT [REHR &1 7T, 1Y B TP It SR THT0T O
fear man| fired 1at faaTg iR e & g &1 I31d! §1 T8 I T H § SR 39d
IuRiv® St A |

TG & Y8 dTdl 3R ddgd Bt fihed GOD &1 1 dRI ¥UT b TRIRT RIBR feam |
T fthed UM TG Ut & Hed &1 ¥@ifhd HRal & | IR e &I 50,000 ¥UT & AHG
RBR & A1y IR Ieera vy § ft wrrfd foean | 334 =nfia € demn & off
IR SEHAAT B “HERTINT; dHaTg & H 3R, Yedd DI TIea UgiURy (T T
HIdd); 3¢ U & ot Heh! ddhe IR B Hidl &1 SiaT 3R 3118 U= & ot e
T @1 o 37 GIHT | TTUSHRET & A& [l JIAYSTHUTH = &gl fob 2015 H
TR & U8 0T & QR AR &I dhad 40 WSl U g3 | gTadifes, 2024
3% GUd AHU H o1 & fafie el & 300 ¥ siferes wfafdar ura g3

3femel 3 Hgl, "S9Y Udl Iadl g b 39 Ao A fbg g T H1h! A Uaar g1id o1 §,
Fifer T R P AN AT HRT Hiwrsii # e 991 i o 3| &, Fora) i ol
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Nursing student death case: NHRC issues notice to Kerala govt, state
police chief

https://www.deccanherald.com/india/kerala/nursing-student-death-case-nhrc-issues-
notice-to-kerala-govt-state-police-chief-3465997

The student was initially admitted to a private hospital in Mangaluru before being shifted
to Kozhikode Medical College where she remained in a critical condition till her death.

New Delhi: The National Human Rights Commission (NHRC) on Thursday said it has
issued a notice to the Kerala government and the state's police chief over reports that a
nursing student died after three months in coma following an alleged suicide attempt in
her hostel room over charges of harassment by a warden in Kasaragod district.

The NHRC in a statement observed that the content of the news report, if true, raises a
"serious issue of violation of human rights" of the victim.

The NHRC has taken suo motu cognisance of a media report that on March 22, "a third-
year nursing student died after three months in coma following a suicide attempt in the
hostel room amidst allegations of harassment by the warden in Kasaragod district of
Kerala", it said.

The student was initially admitted to a private hospital in Mangaluru before being shifted
to Kozhikode Medical College where she remained in a critical condition till her death,
the statement said.

The right panel said it has, therefore, issued notices to the chief secretary and the
director general of police of Kerala, seeking a report within four weeks.

The fellow students have reportedly accused the hostel management of "harassment of
the student at workplace", according to the media report carried on March 23.

They have alleged that the deceased was "subjected to mental harassment by the
hostel warden even when she was not well", it said.
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Rights Body Notice To Kerala Officials On Student's Death After NDTV
Campaign

https://www.ndtv.com/video/rights-body-notice-to-kerala-officials-on-student-s-death-
after-ndtv-campaign-918892

The top human rights body of the country has taken note of the NDTV campaign
demanding justice for Chaithanya Kumari, who died on Saturday after attempting to
take her life in December. Notices have been issued to the Kerala Chief Secretary and
the Director General of Police and they have been asked to submit a report within a
month.

In a statement, the Commission said it took suo motu cognisance of the amtter after
media reports.
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NDTV

Rights Body Notice To Kerala Officials On Student's Death After NDTV
Campaign

https://www.ndtv.com/india-news/nhrc-notice-to-kerala-officials-on-nursing-student-
chaithanya-kumaris-death-after-ndtv-campaign-8023587

Notices have been issued to the Kerala Chief Secretary and the Director General of
Police and they have been asked to submit a report within a month.

New Delhi: The top human rights body of the country has taken note of the NDTV
campaign demanding justice for Chaithanya Kumari, who died on Saturday after
attempting to take her life in December. Notices have been issued to the Kerala Chief
Secretary and the Director General of Police and they have been asked to submit a
report within a month.

In a statement, the Commission said it took suo motu cognisance of the amtter after
media reports.

"The Commission has observed that the contents of the news report, if true, raise a
serious issue of violation of human rights of the victim student. Therefore, it has issued
notices to the Chief Secretary and the Director General of Police, Kerala calling for a
report in the matter, within four weeks," the statement read.

Chaithanya Kumari, a 20-year-old nursing student, had attempted suicide, allegedly
after continuous harassment from the warden of a hostel in Kerala's Kasaragod. She
had been in a coma since December.

Ranjani, the warden of the hostel belonging to Manzoor Hospital and School of Nursing,
will likely be charged for abetment to suicide, investigating officers have said.

The notices to the state's top officials came days after at least two roommates of
Chaithanya Kumari made similar allegations against the warden.

Chaithanya's classmates had alleged that the hostel rules were extremely strict. They
were denied holidays and barred from using phones, they said.

"According to the media report, carried on 23rd March, 2025, the fellow students have
reportedly accused the hostel management of harassment of the student at workplace.
They have alleged that the deceased was subjected to mental harassment by the hostel
warden even when she was not well," the NHRC STatement read.

The last time Chaithanya was harassed was in December when she returned after a
medical check-up. The warden allegedly denied her food and water.
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Chaithanya attempted suicide in her hostel room on December 7 and slipped into a
coma.

She was initially taken to a private hospital in Mangaluru and then shifted to the city's
Kasturba Medical College Hospital.

She was then moved to the Aster Malabar Institute of Medical Sciences in Kannur and
then to Kozhikode government medical college, where she died on Saturday.
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Rights panel demands Kerala govt's report on Kasaragod nursing student’s
suicide

https://www.onmanorama.com/news/kerala/2025/03/27/kasaragod-nursing-student-
death-nhrc-probe.html

Kasaragod: The National Human Rights Commission (NHRC), India's top rights
watchdog, has sought a report from the Kerala government on the death of Chaithanya
Kumari, a nursing student in Kasaragod.

In a statement issued on Thursday, NHRC, led by retired Supreme Court Justice V
Ramasubramanian, said it had sent notices to Kerala's Chief Secretary and State Police
Chief, directing them to submit a report on the student's suicide.

The commission took cognisance of a media report stating that Chaithanya, a third-year
nursing student, died on March 22 after being in a coma for three months. She
attempted suicide on December 7 in her hostel room at Manzoor Hospital & School of
Nursing in Kanhangad. Her suicide attempt had sparked violent protests by fellow
students and parents, who accused the institution of workplace harassment and
enforcing "prison-like conditions" in the school and hostel.

The students alleged they were forced to stay in the on-campus hostel, denied food if
they missed dining hours, allowed mobile phone use for only two hours a week (on
Sundays), and could step out only for two hours on weekends, accompanied by
relatives.

"The commission has observed that the contents of the news report, if true, raise a
serious issue of violation of the victim's human rights," the NHRC statement said.
"According to the report, students alleged that the deceased was subjected to mental
harassment by the hostel warden, even when she was unwell," it said.

Chief Secretary Sarada Muraleedharan and State Police Chief Shaik Darvesh Saheb
have been directed to submit their report within four weeks, that is by April 24.
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SC collegium recommends transfer of Delhi HC judge Dinesh Kumar
Sharma to Calcutta HC

https://www.theweek.in/wire-updates/national/2025/03/27/lgd37-sc-collegium-
transfer.html

New Delhi, Mar 27 (PTI) The Supreme Court collegium headed by Chief Justice Sanjiv
Khanna on Thursday recommended transfer of Delhi High Court judge Dinesh Kumar
Sharma to the Calcutta High Court.

The decision was taken at a meeting held by the collegium, which also comprises
Justices B R Gavai, Surya Kant, Abhay S Oka and Vikram Nath.

Justice Sharma took oath as a Delhi High Court judge on February 28, 2022.

He joined the Delhi Judicial Service in 1992 and was promoted to Delhi Higher Judicial
Service in 2003.

He has also done a course on Conflict Management from University of Oxford, London
in distance learning programme while working as Presenting Officer with National
Human Rights Commission.

During his judicial career, besides presiding over courts of various jurisdictions, he has
worked as Secretary, Delhi High Court Legal Service Committee; Director (Academics)
Delhi Judicial Academy; Registrar (Vigilance); Registrar General of Delhi High Court;
and Principal District & Sessions Judge, New Delhi.
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HRAR H G T & UGl R §41 7Y fihed &l AHaiHR SRT BT 2024 BT
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https://live7tv.com/%EQ0%A4%95%E0%A4%B6%EQ0%A5%8D%EQ0%A4%AE %E0%AS%
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T facetl, 26 AT (134 7) SONFRR 3ega WRMG YT B fhed gy TH-a1dt &1 iRl g3
Sitae X@r &1 AFaTteR dadt fawal iR oy b & foiu 2024 &1 YR AP
AFATATHR START (TTLESARYT) FT & dRd $UY &1 Ugdl RIGR a1 T 5|

TSR A gHYIR &1 IS T 30 GRIR T 2024 T AHATRGRI TR 310+ 7Y fher
Ui & A1 faoidmaef & THd HRA 3R REBR UGH d3- & (o U THARIE
3{raiford foar|

ARG ! AT B gU, TITASNRYT & Sedel <Trfd df. geHUaH A FHgl [ SR ol
I HHAIUBRI BT IGIAT S 3R ITb! & B P oY TR dT Ual BT 2
TSR IR 386! oY fhed Ufaaifiar fUed U axe ¥ 39 359 &I 9gd UHE 671 d
T IR 61 ¢ | 9 AR R TITISRYT & Ja ARfd (S¥) faggd o aneft 3R faomn
YR JAMT, HeTafd WRd a1 3R o aky feR! Jufkyd U

USR], YR & e dfteric Hd dkg Rig 7 DR faoidrsit & i St aron
DI | STH-HIHR D1 YTl g8 T ] UGHUT & g Dl IWNR Hd ga o « -1t Bt
TR g8 Sila T B Ty RIGR $i G1von &1 7| 9 e T HIER o1t o Al o
Y HTs & [Od 39 1] DI Goi1dd [T S B! aadhdl B X@iidd [l 17 § |
fioer Siefl, fgdl 8Tk I A & 3R 3P IUND Silieh # &

T RE 1.5 ARG I9Y BT GORT RIBR, T I 3R Teh THIUT UF 38 U= o HaRW]
S B BIZE BR A3y D fegr | fiber aret faare iR fRren & 42 &) Iordt 3
TG & 3R, Iqde gRT Tiie’ B U ARG UL, U ¢itht 3R TP YHION U feam |
T fhed T T ¢ A% & A1egd ¥ Ui I Ut & Jod &1 61T T g |

HAHH | IR el & IRy Ica@ &1 YA O UaM foar a1, ford Ui &1 50,000
¥ feU MU S IS §: AT & G-I-T SSHA DI *SHERIINT ; AU b 3R,
Jedd &1 AT UgTIRl (T T Fideh)’; iy UG o DT debe TR &bl Hil
&1 ST 3R 3¢ Y & Aedl AdH b1 HHd & |




LIVE NEWS, Online, 28.3.2025

Page No. 0, Size:(0)cms X (0)cms.

RWDR faorarsdf 7 ot ReeR o Y fhed & FHfon & 0 & foar! &1 o wr=n
Icay



S% PRINT, Online, 28.3.2025
¢

Page No. 0, Size:(0)cms X (0)cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

The Print

IR ST A AL A IRBR 3R AoT Yo TIE Bl TITSRET Bl
ey

https://hindi.theprint.in/india/nursing-student-death-case-nhrc-notice-to-kerala-
government-and-state-police-chief/800343/

Tt faeett, 27 wrd (W) TP AHATISR SRINT (TTTESRE) A ggdaR ol el fob
3T A WMBHR R I & e T Hi 31 RUie W Afew okt fpan g, fod et man
t f s 5 & e ars gR1 Iafied & 3RIUl & Tdd 3 SHEag & HH
HIUT IR W TSI & YA & d1E - Al DA H Ta) T AR 311 &) 7id 81 T8 |

TSR A T 99 | &gl fs afe garmR R & fowy-axg 9el § df a8 difear &
TAHATYSHRI & Iea BT THR TET oK 7

TSR § 22 A P Hifgwr # ors te RUié o1 Wd: g9 foran g, Sad we1mar g f
BIA P HIANS O 7 a8 gR1 IaftsT & 3RIUT & o S & FH | AT B
T & 91 AR Y &t T AR S &1 i 7 db ST H 3§ & aIg Aid 81 T 1’

M H Hel T ¢ o B &) Ugd TS & U Aol SRgdTd § Hell sl T AT, 39b
e 39 BIhie AfShd diae H RIMaRd HR f&ar T, Sigi Aid db 39! glad THR
S B

S, FHfd = HRA & e 9ia SR gferd TRIHeRe &I Aifed IRt #) IR Iwie &
iR Ruié aift 1




S% IBC24, Online, 28.3.2025
¢

Page No. 0, Size:(0)cms X (0)cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

IBC24

IR ST A AL A IRBR 3R AoT Yo TIE Bl TITSRET Bl
ey

https://www.ibc24.in/country/nursing-student-death-case-nhrc-issues-notice-to-kerala-
govt-state-police-chief-3004124.html

Tt faeett, 27 wrd (W) TP AHATISR SRINT (TTTESRE) A ggdaR ol el fob
3T A WMBHR R I & e T Hi 31 RUie W Afew okt fpan g, fod et man
t f s 5 & e ars gR1 Iafied & 3RIUl & Tdd 3 SHEag & HH
HIUT IR W TSI & YA & d1E - Al DA H Ta) T AR 311 &) 7id 81 T8 |

TSR A T 99 | &gl fs afe garmR R & fowy-axg 9el § df a8 difear &
TAHATYSHRI & Iea BT THR TET oK 7
TUISRET 7 22 A1 &I Wfear § o1 ve RUIc &1 wWd: I3 foran g, s se1 g &

BIA P HIANS O 7 a8 gR1 IaftsT & 3RIUT & o S & FH | AT B
T & 91 AR Y &t T AR S &1 i 7 db ST H 3§ & aIg Aid 81 T 1’

M H Hel T ¢ o B &) Ugd TS & U Aol SRgdTd § Hell sl T AT, 39b
e 39 BIhie AfShd diae H RIMaRd HR f&ar T, Sigi Aid db 39! glad THR
S B

S, FHfd = HRA & e 9ia SR gferd TRIHeRe &I Aifed IRt #) IR Iwie &
iR Ruié aift 1




PRINT, Online, 28.3.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Print
WY HATY A Bfgwd siiadioq yeea iR eenfAdy ok fpu

https://hindi.theprint.in/india/health-ministry-issues-quidelines-on-medical-oxygen-
management/800345/?amp

Tt fewett, 27 At (o) Hea R HA A §EGaR &I AfSHd Sfiaior HeeE IR
ST feRmier IRt fhu | T |ia gog gicren fiarda 3 Afsewd sifaior gHard!
o & qHfud Y@RWG 3R ITANT Pt Heaqu! YfHe R SR fear|

fera feeet Sifed HR SMgfas SR (W) § T Sranar § i et off, fored
SRS Ueiy TR P &wa AU Brfsh o1 YHRY faam

HTIHH BT ITY 200 “HRER URI&PT” BT URIET BT & O S HR H 3RUATS UMD
3R fafean siftreial o) emar fRafor o fexn & om &89, afe afsed sifaiiea &
I AT SR IUIANT, U B! HH B 3R Ffl-dvd TROTH & YR AT S T |

HTIRITET # IJufyd a1 &I TSI Hd gU Aferan = el fob oot e Jar gfaer #

&mar ¥ fpddt off 3fS o1 fRUfar & SRexal 1 1 v & fod Bfsdwa SHTRfToH o gf-ard!
ST &) §FTE JGAT SHTATS g | IBi- HIfAS-19 HEMRE & HRA & Taed I ARG a4 &

maegedl R Y 9 fear|

T Fe=e Y. . a3 emar FEfo Sried B rars e d TRIM &1 YHST R
UHTR STAT 3R WY JaT & I+ TRT R URNeur 3R SRReewHdT & Agd W 99 fear|

WY AT = T 9 § g b ASHa Sifaiior Taie TR AP R SRt 31
3 & AfSHa MTaiior gFTE) g & Holgd B 3R Wy Jaursft & sffaier ueeH
H Ue GHH arad TU1sT &1 YA B St fa= ¥ Th Agayyl Hed g




